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7 Report of the Committ

; ce formed as per order of th
m the Original

Application No. 36/2021 Orq
Smt. Sangeeta Deewan
Vs,

State of Chhattisgarh & Others

The issue mised in the application js establishment  of
agricullurab’rcsidcnli:ﬂ area by Respondent No. 9 to 14 having Bhoo
Afrid, Distﬁct—Janjgit‘~Cimmpn. Chhautis
Benech of the Hon'ble Natjonal Green
Application no. 36,202 I, Sangeeta Deew
has been formed by the Collector, Dist
dated 20/07/2021. The said committee ¢

¢ Hon’ble NGT
er Dated 30/06/2021

industries in the
midhari land in Village-
garh. As per the order passced by the Central Zonal
Tribunal, Bhopal on 30/06/202) in the Original
an Vs State of Chhattisgarh and Others, 2 committee

ricl- Janjgir- Champa via the office order no. 8573
onsists of-

1. Mrs. Premlata Yadav, Divisional Forest Officer, District — Janjgir-Champa as
representative for Chhattisgarh State Centre for Climate Change.

2. Mr. Subhash Singh Raj, Sub-Divisional Magistrate (Revenue), District — Janjgir-
Champa, (C.G.) as representative for Collector, District- Janjgir-Champa
3. Mr. Devvrat Mishra, Regional Officer, Regional Office, Chattisgarh Environemen:

Conservation Board, Bilaspur (C.G.) as representative for Chhattisgarh Environment
Conservation Board.

The action taken report of Chhattisgarh Environment Conserva
ceramic industries in regard to the issues raised within the Origin
oder dated 30/06/2021 is submiltted for your kind perusal and fu

tion Board on the alleged
al Application No. 36/2021
rther necessary action,

\
(D%m)

Regional Officer
Regional Office,
Chhattisgarh Environment
Conservation Board,
Bilaspur

ceafale A — Y
-

' _S_c_énh‘ed with CamScanner



Report of the Committee forme
in the Original Application No. 36

Smt. Sangeetn Deewan

d a8 per order of the Hon’ble NGT
/2021 Order Dated 30/06/2021

Vs,

State of Chhattisgarh & Others

S.No.

Key point mentioned in
the Order of the Hon'ble
National G reen Tribunal

————

The issue raised in this
application is establishment
of industries in  (he
agricultural/residential area
by Respondent No. 9 10 14
having Bhoomidhari land in
Village  Afrid, District
Janjhgir, Champa,
Chhattisgarh. It is alleged
that by conccalment of
facts, no objection
certificate  was  obtained
from Gram Panchayat,
village Afrid for
establishing of cottage
industry on the agricultural
land and later  on
respondents applicd to the
Collector for change in

nature of land from
agricultural land to
industrial land, which

without ascertaining that
land in issuc of private
respondents is situated in
mid of the village and is
surrounded by fertile
farmlands, granted the
permission vide order dated
17.05.2019. On the
complaint of the villagers
and  considering  the
seriousness of the issue,
Conservation Board afler
inspection, vide letter dated
07.09.2018, apprised the
Respondent No, 2 that the

Response of the Chhatlisgarh Environment
Conservation Board

The Ceramic Industries which are being alleged are

the following, -

I M/s Monoflux Industries- 11, Village- Afrid, P.H.-
08, Khasra No,- 808/2, Dist.- Janjgir- Champa.

2. MUs Speciality Ceramics, Village- Afrid, P.H.- 08,
Khasra No.- 809/2, Dist.- Janjgir- Champa.

3. M/s Shubh Ceramics, Village- Afrid, P.H.- 08,
Khasra No.- 809/1, 853/5, 809/4, Dist.- Janjgir- |
Champa.

4. M/s Arvind Ceramics-11, Village- Afrid, P.H.- 08,
Khasra No.- 853/6, Dist.- Janjgir- Champa.

3. MJs Shri Krishna Ceramics, Village- Afrid, P.H.-
08, Khasra No.- 809/6, 806/3, 808/l, Dist.-
Janjgir- Champa.

6. M/s Arya Industries, Village- Afrid, P.H.- 08,
Khasra No.- 808/2, Dist.- Janjgir- Champa.

Before Issuance of the Consent under the Air
(Prevention and Control of Pollution) Act, 1981 and
Water (Prevention and Control of Pollution) Act,
1974, Regional Office, Chhattisgarh Environment
Conservsation Board (CECB), Bilaspur has received a
complaint from the residents of Village-Afrid,
District-Janjgir-Champa, (C.G.) on 09/07/2018. The
said complaint was alleging that the ceramic industries
so being established are illegal and having the
potential te cause harm to the environment and the
ecology of the surroundings.

After receipt of the complaint, an inspection has
been carricd out on date 04/09/2018 by the officers of
CECB, Bilaspur. In the inspection following facts
were found ;-

l. Land leveling works have been done in the 100
meter from the road to proposed site. _

2. Electric pole hns been there in the proposed site.

3. Proposed land is surrounded by the ngncultum_l
land,

4. Natural drain near to the proposed site approx. 100

- ot

et I}
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land in issue has been in (he T

j matee of agricultural land
1 -’ L] - W ' H
cand by conversion into the

industrial  use, g may
| drasticaliy aflect the
| ecology and nearby

environment, It s further

{alleged that construction of

| industny  on agricultural

| land, despite being

| industrial arca carmarked in

 their vicinity is bad in law

- and illegal and is drastically

| and negatively affecting the
nearby environment.

e v

o '

meter distance has been .Fm_Jﬁ;i“-'_““"‘“—'—'—*_- i

3. Residential aren has been eet. .
\I kiIHIHL'IL-r lothe prnpm.;:_:;-:i;:l‘]bh..hml ﬂj‘lprnx. ]
Also, Land has not hee . :
land to indusirial land, wen divertod from agricuiura
Due to the regular complaints from the residents
and non diversion of agricultural land to industrial
land, Regional Office, CECB, Bilaspur has not issued
consent lo the industries and requested the District |
Trade and Indusiry Cenler, Janjgir-Champa and |
Industrial Health and Safety Department, Janjgir-

Champa not 1o issue NOCs.
Afler receipt ol the land diversion and NOCs from

the other departments as mentioned above and fact
that the NOC for the cestablishment of ceramic
industries has been obtained from the concemed gram ’
panchayats by the Ceramic industries as mentioned in |
the inspection report dated 23/07/2019, Regional |
Office, CECB, Bilaspur issued the consent under Lhejl
Air (Prevention and Control of Pollution) Act, 1581
and Water (Prevention and Control of Pollution) Act,
1974 vide letter dated 23/07/2019 with the following'
special conditions to prevent the water pollution and |

air pollution in the vicinity:~ .

Special conditions mentioned in the consent issued :
under Water (Prevention and Control of Pollution) |

Act, 1974 to prevent the water pollution in tbei
|

vicinity — -
w7 Indusiry shall provide proper treatment facility of
adequate capacity for treatment of industrial effluent,
as applicable and domestic effluent to ensure the
treated cffluent meets the standards described the
Board and notified in gazette dared 25-03-1988. ‘
2. The treated effluent, as applicable and domestic
effluent shall be wtilized for pfn:lrarforrmm-:rlr!{{ the |
premises in ary circumstances, The concept of "Zero

discharge” condition at all the time shall be

maintained.”

ntioned in the consent iss.ucd
n and Control of Pollution)

Special conditions me
air pollution in the vicinity

under Air (Preventio
Act, 1981 to prevent the

v air pollution control

city at all the poinis of
hat these are always
order all Huﬂ

Z Industry shall provide prope
'

cquipments of adequate cap
emissions and shall ensure

kept running_and_in good working

j”‘_—_“_—‘:ﬂnnmd with CamScanner
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time. In case of failure it shall be immediately
rectified or some alternate arrangement be made.

2. Minimum height of the stacks shall not be less than
30 meter. Emission of particulate matter  from
chinmey shall not exceed 50 .m;,/'f'\fmJ Arrangement
of port hole, plate form and ladder etc. shall be
made for monitoring purposes al appropriate

height of the stack.

Presently the industries are still under coonstruction
and have not yet started sheir operation. N

i
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Report of the Commiltee forme g per order of the Hon’hle
NGT in the Original Application No, 36/2021 Order Dated
30/06/2021
Smt. Sangeetn Deewnn
Vs.
State of Chhattisgarh & Others F

The issue raised in the opplication is establishment of industries in the
agricultural/residential area by Respondent No, 9 to-14 having Bhoomidhari land in
Village-Afrid, Dislrict—.’anjg:'r-Champa, Chhattisgarh. As per the order passed by the
Central Zonal Bench of the Hon'ble National Green Tribunal, Bhopal on 30/06/2021 in
the Original Application no. 36/2021, Sangeeta Deewan Vs State of Chhattisgarh and

@ Others, 3 commitiee has been formed by the Collector, District- Janjgir- Champa via the
office order no. 8573 dated 20/07/2021. The said commiltee consists of-

L. Mrs. Premlata Yadav, Divisional Forest Officer, District - Janjgir-Champa as
representative for Chhattisgarh State Centre for Climate Change,
2. Mr. Subhash Singh Raj, Sub-Divisional Magistrate (Revenue), District = Janjgir-
Champa, (C.G.) as representative for Collector, District. Janjgir-Champa
3. Mr. Devvrat Mishn, Regional OfMicer, Regional Office, Chattisgarh
Eavironement Conservalion Board, Bilaspur (C.G)) os representative for
Chhattisgarh Environment Conservation Board.

The said committee has formed this factual and action taken report on the alleged

@  ceramic industries in regard to the issues raised within the Original Application No.
36/2021, which is submitted before the Hon'ble National Green Tribunal, Central Zonal
Bench for its kind perusal and further necessary action,

-
wfa ﬁ/
W (Subhash Sin aj) P
Rc:,;ma: Officer Sub Divisiona| ngistrate Dlvs’si:::I ;::s:‘g;'\l:n)ccr
‘glonal Office, (R“‘Wﬂ) District-Janio;
Chhattisgarh Envirgnment District-Janjgir-Champy . Jt:n}mmmm
Conservation Board, Bjjaspyr (CG) e
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‘ble NGT
f the Committee formed as per order of the Hon
Ri:pttli::griginnl Applieation No. 36/2021 Order Dated 30/06/2021
- Smt Sangeetn Deewan
Vs.
State of Chhattisgarh & Others

The issue raised in the application is establishment of industrn':s l-n] the
agricultural/residential arca by Respondent'No, 9 to 14 having Bhoomidhari land in ‘-;:Izzgc—l-
Afrid, District-Janjgir~Champa, Chhattisgarh. As per the order passed by thf: Centra : 'na
Bench of the Hon'ble National Green Tribunal, Bhopal on 30/06/2021 in the Orngfnal
Application no. 36/2021, Sangeeta Deewan Vs State of Chhattisgarh and Others, a committee
has been formed by the Collector, Distriet- Janjgir- Champa via the office order no. 8573
dated 20/07/2021. The said committee consists of-

I. Mrs. Premlata Yadav, Divisional Forest Officer, District — Janjgir-Champa as
representative for Chhattisgarh State Centre for Climate Change, - «

2. Mr. Subhash Singh Raj, Sub-Divisional Magistrate (Revenue), District — Janjgir-
Champa, (C.G.) as representative for Collector, District- Janjgir-Champa

3. Mr. Devvrat Mishra, Regional Officer, Regional Office, Chattisgarh Environement

Conservation Board, Bilaspur (C.G.) as representative for Chhattisgarh Environment
Conservation Board,

The action taken report of Chhattisgarh Environment Conservation Board on the alleged
ceramic industries in regard to the issues raised within the Original Application No. 36/2021
oder dated 30/06/2021 is submitted for your kind perusal and further necessary action.

.. (De shra)

“Regional Offjcer
Regiona] Office,
Chhattisgarh Environment
Conservation Board,
Bilaspyr
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Report of the Committee formed as per order of the Hon’hét;zl:l) ;,;1T
in the Original Application No. 36/2021 Order Dated 30/0

Smt, Sangeeta Deewan
Vs.

State of Chhattisgnrh & Others

S.No.

Key point mentioned in
the Order of the Ilon'ble
National Green Tribunal

| Response of the Chhattisgarh Environment
Conservation Board

The issuc raised in this
application is establishment
of industrics in the
agricultural/residential area
by Respondent No. 9 to 14
having Bhoomidhari land in
Village Afrid, District
Janjhgir, Champa,
Chhattisgarh. It is alleged
that by concealment of
facts, no objection
certificate  was  obtained
from  Gram Panchayat,
village Afrid for
establishing  of cottage
industry on the agricultural
land  and later on
respondents applied to the
Collector for change in

nature " of land from
agricultural land o
industrial  land,  which

without ascertaining that
land in issuc of private
respondents is situated in
mid of the village and is
surrounded by  fertile
farmlands, granted the
permission vide order dated
17.05.2019. On the
complaint of the villagers
and considering the
seriousness of the issue,

inspection, vide letter dated
07.09.2018, apprised the

Respondent No. 2 that the

Conservation Board after |

The Ceramic Industries which are being alleged are

the following -

1. M/s Moﬁoﬂux Industries- 11, Village- Afrid, P.H.-
08, Khasra No.- 808/2, Dist.- Janjgir- Champa.

2. M/s Speciality Ceramics, Village- Afrid, P.H.- 08,
Khasra No.- 809/2, Dist.- Janjgir- Champa.

3. M/s Shubh Ccramics, Village- Afrid, P.H.-_ 0_3,
Khasra No.- 809/1, 853/5, 809/4, Dist.- Janjgir-
Champa.

4. M/s Arvind Ceramics-II, Village- Afrid, P.H.- 08,
Khasra No.- 853/6, Dist.- Janjgir- Champa.

5. M/s Shri Krishna Ceramics, Village- Afrid, P.H.-
08, Khasra No.- 809/6, 806/3, 808/1, Dist.-
Janjgir- Champa.

6. M/s Arya Industrics, Village- Afrid, P.H.- 08,
Khasra No.- 808/2, Dist.- Janjgir- Champa,

Before Issuance of the Consent under the Air
(Prevention and Control of Pollution) Act, 1981 and
Water (Prevention and Control of Pollution) Act,
1974, Regional Office, Chhattisgarh Environment
Conscrvsation Boar (CECB), Bilaspur has received a
complaint from the residents of Village-A frid
D:slrictulnnjgir-Champa,. (C.G) on 09/07/2018. Tht;
said complaint was alleging that the ceramic industries
so being established are illegal and having (he
potential to cause harm to the environment and the
ecology of the surroundings,

After receipt of the com laint, an i i
been carried out on date 04/019}220!8{;;; mpztl:‘:_::n ha.?
CECB, Bilaspur, In the inspection fol]ou; Ts
were found - ' | O\F’lng facts
I Land leveling works have been

meter ffom the road to proposed siye

Electric pole has been there in ﬂ‘e-Pl'Oposcd s,

3. Proposed land is surro
ey unded by the agriculyral

done in. the 1gp

4. NammI I‘Tr:lih near tn tha nrARNAead _»
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land in issue has been in the
nature of agricultural land
and by conversion into the
industrial  use, it may
drastically  affect  the
ecology and nearby
environment, It is further

alleged that construction of

industry on agricultural
land, despite being
industrial area earmarked in
their vicinity is bad in law
and illegal and is drastically
and negatively affecting the
nearby environment.

meter distance has been found,

5. Residentinl nrea has been established approx. |
kilometer to the proposed site.

Also, Land has not been diverted from agricultural

land 1o industrial land,

Due to the regular complaints from the residents
nnd non diversion ol agricultural land to industrial
lond, Regionnl Office, CECB, Bilaspur has not issued
consent lo the industries and requested the District
Trade and Industry Center, Janjgir-Champa and
Industrial Health and Safety Depariment, Janjgir-
Champa not to issue NOCs.

Alter receipt of the land diversion and NOCs from
the other departments as mentioned above and fact
that the NOC for the establishment of ceramic
industries has been obtained from the concerned gram
panchayats by the Ceramic industries as mentioned in
the inspection repott dated 23/07/2019, Regional
Office, CECB, Bilaspur issued the consent under the
Air (Prevention and Control of Pollution) Act, 1981
and Water (Prevention and Control of Pollution) Act,
1974 vide letter dated 23/07/2019 with the following
special conditions to prevent the water pollution and
air pollution in the vicinity:—

Special conditions mentioned in the consent issued
under Water (Prevention and Control of Pollutian)
Act, 1974 to prevent the water pollution in the
vicinity — '

“I. Industry shall provide proper treatment Jacility of
adequate capacity for treatment of industrial effluent,
as applicable and domestic effluent to ensure the
treated cffluent mects the standards described the
Board and notified in gazette dated 25-03-] 988.

2. The treated ¢ffluent, as applicable and domestic
effluent shall be utilized for plantationwithin the
premises in any circumstances, The concept of “Zero
discharge” condition at all the (time shall be
maintained, "

Speceinl conditions mentioned in the consent issued
under Air (Prevention and Control of Pollution)
Act, 1981 to prevent the nir pollution in the vicinity
1. Industry shall provide proper air pollutioy, control
equipments of adequate capacity at all the points of

emissions and shall ensure that these gpe always

Lot cvviissaliom coadd Be e Rippa— A
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time. In case qf fatlure It shall bem
rectified or some alternate arrangement be ma, d
2. Minimum height of the stacks shall not be less typ,,
30 meter. Emission of particulate mattey Jfrom
chimney shall not exceed 50 mg/Nor' Arrangemen;
of port hole, plate form and ladder etc. shall pe
-made for monitoring purposes at appropriate
height of the stack.
Presently ‘the industries are still under coonstruction
and have not yet started their operation.

Oy
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